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; IN THE CENTRAL ADMINISTRATIVE TRIBUNAL LN/
' NEW DELHI /'
0O.A. No. 15@3/90
T.A. No. 159 _
DATE OF DECISION_ 24.7. 17991
Shri Praveen Kumar Verma . PitiYsnsit  Applicant
Shri V.P., Sharma : : Advocate for the Petitiencr¢s) Applican
Versus
Shri M.le Verma Advocate for the Respondent(s)

CORAM
The Hon’ble Mr. Ps Ko Kartha, Vice-Chairman (Judi,)

- The Hon’ble Mr. 8. Ne Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgement ? 9:\;.3
2. To be referred to the Reporter or not ? Lo

3. Whether their Lordships wish to see the fair copy of the Judgement ? / (\m

4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of the Bench delivered by Hon'ble
Mr. P.Ke Kartha, Vice-Chairman)

. ' The applicant has worked in the office of the
Director Ganeral, Doordarshan, New Dslhi, The relief
sought by him is that.ths respondents should be restrained
from disengaéing his services and from engaging fresh
candidates from the open market in his placs.
2e The application was filed in the Tribunal on
25,7.,195%0, On 27.7,1990, the application vas admitted
and an interim order was passed to the effect that the

respondents shall consider appointing the applicant as

casual labourer in{ case there are vacancies of casual

U-o-aZ..g




lakourers,in preference to cutsiders, On 20,11,1990,

the applicant filed MP..2877/90, wherein hs prayed that
the interim order bassed 0N 27,7.1890 be modif ied so

as to direct the respondents to consider engaging him

as casual labourer in preference to his juniors and
putsiders, The Tribunal directed the respondents
accordingly,

e The facts of the casé in brief ars ag follows,
The applicant has registersed his name with the Employment
Exchange at Kamla Market, The Employment Exchange sponsored
his name engaging him as casual labourer in the office of
the respondents, He has stated that he wase engaged
We . Fe 14941989, Thereafter, he was not given duty, though
his juniors wers alleged to continue to work,

4, Tha respondents have stated in their counter~
affidavit that the applicant does no.t hold a civil post,
that he was not duly seslected and appeinted by the
competent authority, and that he was not entitled to any
relief, as prayed by him, With regard to his‘contEntion
that he should bs ééntinuad in service and should not be
displaced by a ffgsh recruit, the respondents have statsd
that this plea is not tenable and he himself had replaced

am garlier group of casual labourer on his sngagement
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on 1,9,1588, The respondents have alsoc relied upon
numercus judicial pronauncementg in support os thsir
contentions,

5. We have gone through the records of the cass
carefully and have considered the rival contentions,

We have also gone through the judicial‘pronouncements
relied upon by the respondents, In a batch of applice-
tions filed by the casual lsbourers engaged in tha
birectorate Gangral, Doordarahan, this Tribunal has
delivered a judgement on 26,4,1%91, giving certain
directions to the respondents (DA,ZOSQ/BQ and connacied
matters - Shri Rameshwar and Another Vs, Union of Indius
through Dirscter General, Doordarshan ), After considering
the ralevant legal position, the Tribqnal has concludad

in para,11 of the judgemenit that "the respondents should
frame a suitable scheme for abscrption of the casual

" labaourers within a period'of four months from the

date of receipt of the judgement dated 26.%4.4991, Panding
thisy, the respendents shall allou the applicents to

continue toc work as casuval lazbourers in their office

as long as there is requirement for such vorkers, In

* Decisions reliesd upon by the Tespondents:

1989 (2) SLJ (SN) 656; 1989 (3} sSLI 306;. 1990(1) ALD £14as
1990 (1) SLJ 6243 1987 S.C. 874; 1967 S.C. 8B4; 1969 (7
A.T.Ce 351; and 1990(2) ATLT 243, o
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. the respondents may not resort to fresh recruitment

case the disengagement of some casual labourers becomes
unavoidable, it should be on the principle of 'last come,

first go'. Till the applicants have been regularised,

through the Employment Exchange or otheruise, Till they

are regulerised, the wages to be paid to them, should be
in accordance with the minimum in the scale of pay of the
poét held. by a regular empleoyse in a Group '0' post, Aftaf
regularisation, they should be placed on par with regular
Group 'DY employses in respect of their service conditions

arnd bensefits,®

" 6B The above directions equally apply to the case

of the applicant before.us, The application is dispessd
A Tines & :
of on the T¥we aforesaid/md directions,

There'will be no orders as to costs,
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(B. Ne Dhoundiyal) /(QI)(?H (P.Ko Kartha)
Administrative Member Vice-Chairman(Judl,)



